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Cent ra ! Adm i n i st rat i ve Tr i byna ! ~'
Principal Bench - J
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!  O.A. No. , 77?'e of^ 1999 :J .

.--...New .Ds dated this the ' -January, 2001

,  HON'BLE MR. S.R. ADIGE, VICE CHAIRMAN (A)
HOM'BLE DR. A. VEDAVALLI, MEMBER (J)

Shr i J.S. Thakur, '
S/o Shri Hira Singh,

^R/o House No. .129, Bhagat Patti , Khanpur,
. New.Delhi-110062. , .. Appl icant

.. .(By, Advocate: Dr.; D,C. Vohra) -

Versus .

1 • Union of India through
_  the Secretary,

Minj stry.^. of „J nf ormat i on & Broadcast i ng,
. Shas t r i. Bhawan ,

..«i;-_,;-...New,. De.l h,L-110001 . ' M

2. Registrar of Newspapers in India,
West Block 8, R. K. Pur am,

,  New De I h i -110066 . .. Respondents

(By. Advocate: Shri R.P. Aggarwal)

— ORDER . .
K-

r

MR. S.R. . ADIGE. VC fAV

'■ 'S

Heard both sides..

2. . In so far as rel ief 8(1) is concerned, it

is not denied that pursuant to the appel late

authority's order dated 25.5.99 (Annexure R-IV) the

discipljnary authority has passed penalty order on

28.2.2000, against which appl icant has fi led an

appeal on 7.3.2000 which has not yet been disposed
of .

3. We dispose of this O.A. with a direction
to respondents to dispose of the. aforesaid appeal in
accordance with rules and instructions within two
months from the date of receipt of a copy of this
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o_rder under, intimation to appl icant.

■ r

4. Whi le doing so respondents shal I also

pass orders in accordance with rules and instructions

determining the manner in which the. suspension period

to be treated, with reference to rel ief 8(2)

pressed i n the 0.A.

— . . .. 5. Thereafter, if any grievance sti l l

wi l l be open, to app I leant to seek revival

o f t h i s 0. A .
4:

6. This O.A. is disposed of in terms of the

foregoing paragraphs. No costs.

,  ̂Jakf ,
(Dr. A. Vedavat l i) (S.R. Adige)

Member (J) Vice Chairman (A)
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